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IAL Applicant (s)

State of Rajasthan & Ors.
Respondents(s)

REPLY OF THE ORIGINAL APPLICATION ON BEHALF OF THE
RESPONDENT NO. 6 i.e. RAJASTHAN STATE POLLUTION
CONTROL BOARD

MAY IT PLEASE THIS HON'BLE TRIBUNAL:

The respondent most humbly submit this reply to the original

application as under:-

PARAWISE REPLY OF THE ORIGINAL APPLICATION

1. That the contents of Para 1 of the original application need no reply.
2. That the contents of Para 2 of the original application need no reply.
3. That the contents of Para 3 of the original application need no reply.

4. That the contents of Para 4.1 of the original application does not

pertain to answering respondent, hence need no reply.

5. That the contents of Para 4.2 of the original application are not
admitted in the manner stated by the applicant and are denied. The
applicants never made any complaint to the answering respondent

with respect to the issue raised in the original application. \3
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That the contents of Para 4.4 of the original application does not
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That the contents of Para 4.3 of the original applicati¥n does -not- ! o
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pertain to answering respondent, hence need no reply.

That the contents of Para 4.5 of the original application does not

pertain to answering respondent, hence need no reply.

That the contents of Para 4.6 of the original application does not

pertain to answering respondent, hence need no reply.

That the contents of para 4.7 of the original application does not

pertain to answering respondent, hence need no reply.

That the contents of para 4.8 of the original application does not

pertain to answering respondent, hence need no reply.

That the contents of para 4.9 of the original application does not

pertain to answering respondent, hence need no reply.

That the contents of para 4.10 of the original application are not
admitted in the manner stated by the applicant and are denied. It is
submitted that the Mining Engineer, Jodhpur vide letter dated
15.09.2020 has submitted a factual report with respect to the issue
raised by the applicant in the present original application. The photo
copy of the mining engineer letter dated 15.09.2020 alongwith factual

report is annexed herewith and marked as Annexure-R-5/1

(Collectively).

That the contents of para 4.11 of the original application need no

reply.

That the contents of para 5 grounds (a to m) of the original application
\o
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16. That the contents of para 6 of the original application rﬁ;\e no- reply
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17. That the contents of para 7 of the original application need*h
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18. That the contents of para 8 of the original application need no reply.

19. That the contents of para 9 of the original application need no reply.

20. That the contents of para 10 of the original application need no reply.
Prayer

It is, therefore, most humbly prayed that in view of
submission made herein above the reply on behalf of respondent no.

6 may kindly be taken on record.

HUMBLE RESPONDENT
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AFFIDAVIT IN SUPPORT OF REPLY TO ORIGINAL APPLICATION
I, Amit Sharma S/o Dr. Sushil Narayan Sharma aged 49 years, at
present working as Regional Officer, Rajasthan State Pollution Control

Board, Jodhpur, do hereby take oath and state as under:-

1) That I am Officer-in-Charge of the answering-respondents. Hence,
being officer-in-charge, I am well conversant with the facts and
circumstances of the present case.

2) That the annexed reply to original application has been drafted by
my counsel under my instructions and I have carefully read over
and understood the contents thereof.

3) That the contents of reply to original application are true and correct
on the basis of the official records. \;

74

VERIFICATION:-

O T GV R SR

I, the above named deponent do solemnly take oath and state
that the contents of Para No.l to 3 of my above affidavit are true and
correct on the basis of official records and no part of it is in correct or f{alse
nor any material has been concealed there from. SO HELP ME GOD.
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AFFIDAVIT IN SUPPORT OF DOCUMENTS

I, Amit Sharma S/o Dr Shushil Narayan Sharma aged 49 years, at
present working as Regional Officer, Rajasthan State Pollution Control
Board, Jodhpur, do hereby take oath and state as under:-

1. That I am Officer-in-Charge of the answering-respondents. Hence,
being officer-in-charge, I am well conversant with the facts and
circumstances of the present case.

2. That the document annexure-R-5/1 is true and correct photo copy

of their respective originals.
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VERIFICATION
I, the above named Deponent do hereby verify that the
contents of Para No.1 to 2 of my above affidavit are true and correct to
my personal knowledge. Nothing material has been concealed therein

and no part of it.
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